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. Learned counsel of the  applicants Shirid

GLrLGupta  in both  the cases contends  that although

consolidated posts and Filling

ag one  unit In Delhi administration ithe gquots of 5%

fmasant Tor airect recrultnent For compassionats

appoeintment  cannot be fille T
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agprive  the applicants their right For

compagsionate appointment in Delhi Fire Service.
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applicants |have

MnGergone endurance  test and are it for the pogsts  of

N

On the other hand, Shri Vijay RPandita, taking

resert o fpex Court judgsment in U0 v Joginder
Sharma (2002(3CC (L&S) 1111) contend that the guestion
of e laxing  the ceiling limit of 5% osing in  the

the authority concerned which is pure ]y

and not statutory in naturs, Tribunal or

Court  cannot compel the authority te accord relaxation
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the case of appointment an caonpassionate
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issuance as such the same is applicable in the
case -of present applicants. I also find from the

criteria adopted by the respondents that Govt.of NCT of
Delhi which comprises of various departments, has been

reat

ct
(4]
[44]

d as a single unit for recommending the case for

compassionate appointment. This criteria is not being
followed by various departments uniformly for
consideration of compassionate appointment which
inter-alia, includes Delhi Fire Service as well. On

consideration for compassionate appointment, it is to

ensure that each department should be benefited in so

h

ar as the claim for compassionate appointment is

concerned within the ceiling of 5% guota.

3. In the result, for the foregoing reasons, I
earnestly hope that the department would review the

criteria sc¢ as to have the representation of all the

departments for compassionate appointment. OAs stand
disposed of with a direction to the respondents to
consider the claim of the applicants for compassionate

appointment as per the Govt.of 1India instructions

contained in DOP&T OM dated 5.5.2003.

of this order be kept in ©A 3320/2002.
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